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From 

To 

MC~ MUNICIPAL 
CORPORATION 
ofGURUGRAM 

NURTURING GURUCR/\M 

Commissioner 

Municipal Corporation 

Gurugram 

M/s Alfa Therm Limited 
431, 1st Floor, Udyog Vihar Phase-3, 

Sector-20, Gurugram. 
Email: info@alfatherm.in 

Memo No. MCG/EE-SBM/2024/2 2 2Cf Dated: 23.01.2024 

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in 

Municipal Corporation Gurugram For 5.0 Lac MT Municipal Solid Waste on the risk and cost of 

M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, ( Phase-I) Tender id- 2023_HRY _ 309622_1 

I 
I 
I 
I 

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024 

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of the rates from 

the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lowest tender rate which 

inter alia contains the following terms & Condition are hereby conveyed as follow: -

The time limit for the completion of above work as agreed shall be 8 months from the 

date of commencement, which will be reckoned w.e.f. 24.01.2024. 

Sr Description Approx. Qty. Rate /Unit Total project cost (In 

no. 
Rs.) 

1. Selection of Contractor for 5,00,000 MT 840/- Per MT 420,000,000/-

Remediation and Reclamation 

of Existing Dumpsite at 

Bandhwari in Municipal 

Corporation, Gurugram (Phase-

I I) 

I 

General Terms & Conditions: -

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency. 

2. The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen 

Energy Faridabad Gurugram Pvt Ltd. 

3. The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency 

and all the deficiency shall be removed by the agency. No further payment or the payment pending 

for the work executed shall be made to the agency until all the deficiencies are rectified. The agency 

shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for 

the deficiency in the work. 

4. The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM 

Rules 2016, CPCl3, CPHEEO, Hon'ble NGT as well as the directions of the Government issued 

from time to time. 

2°
1 
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. f ce guarantee for the allotted amount 
5. The agency shall deposit additional EMD as well as per orman 

with in a period of 20 days. . . e work is not found as per the 
6. At any stage, if during the execution of the work, the quality of th h II t'f the deficiency 

CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency s a rec I Y 

at its own cost. f h I te removed 
7. The payment to the agency shall only be done for the actual quantity o t e egacy was 

from the Bhandwari Site. I NGT d t 
8. In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'b e ue G~ n~n 

execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble N t e 

same shall be levied /recovered from the agency. 
9. The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced 

quantity of the legacy waste within a period of 1 month. 
10. The agency shall make suitable arrangements to cover the entire waste with impermeable layer ~o 

avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain 
water) into the ground water. 

11. No payment for the processed waste shall be released to the agency until all the screened fractions 
are removed from the site and disposed as per the norms. 

12. The agency shall install a separate weigh bridge for the measurement of the actual processed, 
however for his satisfaction he may get the quantity checked by sensors based weighing devices, 
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing 
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC 
GMDA and it shall be responsibility of agency. 

13. The agency shall install the machinery for the processing of legacy waste which are effective in 
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT, 
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed 
by the agency from any independent agency/ reputed institute the characteristics of the screened 
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or 
directions of Government. 

14. All terms and condition of tender document/RFP and Contract Agreement uploaded will remain 
binding on you. 

15. You will have to submit PERT /Bar chart before starting the work and submit bill of executed work for 
payment. 

16. All statutory deduction will be made as applicable from your bills. 
17. Please inform in writing of date of start and date of completion of work to undersigned. 
18. Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if 

applicable). 
19. The work must be started within 2 days of the issue of this work order in consultation with concern 

AE/JE of this office and complete the same with your contractual limits. You are hereby required to 
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that 
the work will be carried out accordingly. 

20. You are requested to attend this office for signing of Contract agreement along with necessary 
documents. 

21. RDF disposal shall be done at the cement plants with GPS enabled vehicles and all documentary 
proofs are to be submitted along with running bill and no payment will be released without proof of 
RDF/lnert/Compost/C&D. 

22. Agency required to submit RDF disposal LOI/ Agreement with cement kilns/power plants. 
23. No third party disposal of RDF and other fractions shall be allowed. 
24. RDF and other fraction s I be disposed off with the prior approval of competent authority of MCG 

2"' Flo~r Cl Info City, _Sector-34, Gurugram-122001(Haryana) 
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and subsequent physical verification. 

25. All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be 

responsibility of agency. 

26. Penalty/LO to be imposed due to non-extension of time period. 

27. GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles 

to be provided by the agency. 

28. Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other 

format as prescribed by MCG for example screenshot of monitoring software showing the location of 

vehicle with time stamp) through, GIS Lab/GMDA ICCC. 

29. Affidavits/agreement and valid documents of land from land owners for inert and compost disposal 

to be provided by agency. 

30. Physical verification of RDF, inert and compost be done by the committee/concerned officer from 

time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal 

only. RDF percentage of sampling done by MCG will be considered and will be final. 

31. Agency to provide report/contour survey of the actual land reclaimed. 

32. Agency to ensure that there should be no violation of any order of any court & Hon'ble NGT and all 

the legacy waste should be processed & disposed off as per SWM Ru/es-2016 and as per the 

guidelines issued by CPCB & HSPCB. 

33. Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil 

enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due 

sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms. 

34. Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel 

can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the 

Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped 

in open areas unscientifically by the contractor within or outside the MC limit. 

35. Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of 

the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should 

not exceed the guidelines of CPHEEO/CPCB/HSPCB etc. 

36. Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as 

provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size 

of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to 

the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF, 

bio-earth, C&D waste, inert etc. should be accumulated at the site. 

37. Base lines studies of the site including the levelling, contour survey, drone survey of the area 

allocated to you for the processing of legacy waste be carried out immediately. Other waste 

characterization, physio-chemical analysis of characteristics, composition of the waste present at the 

site, ground water, every fractions of the waste, soil etc. be carried out at the earliest. 

38. Photographs of different stages of the work i.e. before starting, during the execution and after the 

Completion of work will have to submitted before payment. 

39. All directions issued in case of Hon'ble NGT, Hon'ble Court and other or in any other case, issued by 

Hon'ble Court will be strictly followed. 

40. All the applicable approval required for the work shall be the responsibility of the Agency. 

41. No Electricity, Water shall be supplied by the MCG, the agency has to make their own arrangements . 

. 42. All the provisions directions of industrial safety and health should be strictly complied with. 

43. MCG shall engage an Independent Assessment Agency for the monitoring of the work and the 

payment shall be released after the satisfactory receipt of report from the IAA. 

44• Make res~onsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite 

and for this purpose shall ensure that at least 80% ot waste is utilized/reused by the contractor as 

2"" Flo~r Cl Info City, Sector-34, Gurugra -12 00l(Haryana) 
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· • h / t clables RDF and products fro 

to produce the product/Output such as soil enrIc er compos , recy 
rn 

construction and demolition waste. 
. . 

1 

45. Set up processing system flexible enough and convenient for segregation of dumping matemi • 

46. Ensure adequate power back-up for smooth operation of the machinery and equipment in~talle~ •. 

47. Excavate the existing mixed compacted garbage, and sieve the waste through mechanical s_ieving 

machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of 

different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari 

Dumpsite. 
48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at 

the site. The concessionaire will prepare a layout clearly showing the area required for treatment of 

the garbage along with allied activities. 

49. The treatment plant should be provided with necessary infrastructures like security and access 

controls/camera monitoring and recording features etc. by the Concessionaire. The agency has to 

install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc 

along with each running bill. 

SO. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment 

facility. 

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for 

the quarterly plan submitted for Bandhwari dumpsite. 

52. Provide on-site storage facility for various fractions for processing waste. 

53. The hardware and technology adopted should include but not limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the 

fines less than 4 mm size with maximum concentration and inert limited to10% and the quality of 

the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO. 

ii.Magnetic separator for ferrous metals and scraps. 

iii.Size, reduction and screening. 

iv.Effective segregation of nonbiodegradable mass like plastic, inert material (construction/demolition 

waste) etc. 
v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing. 

vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary 

producer industry, either directly or through approved vendors/concessionaire. 

vii.Deploying of all required inputs viz., MSW collections and handling equipment's and vehicles 

conveyor's, JCB, dump site etc. Will be Concessionaire's responsibility. 

viii.The plant and machineries necessary for each of the above steps will be part of the proposal 

submitted to the authorities/MC for approval. 

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the 

contractor. 

x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared 

from the site at the end of the term apart from the insert's dumpsite in SLF. 

xi.The Concessionaire will ensure that an online monitoring system would be setup for effective 

operations and maintenance of the plant. This will include installc1tion of CCTV camera, electronic 

weigh bridges and daily online updating of processing quc1lity of waste. The feed will be provided to 

their respective ULBS. 

xii.Effective Leachate collection and treatment facility. 

xiii.Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project 

site as well as in the surrounding areas, so that no ef ~ironment impact and inconvenience to the 

public takes place. 
Q,~2Vj 
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MC~ 
S4 8 N ll F, T • e resp . u "' ' • ' , ons1ble f , R , risk and or creation an . J r, p A ,,.. 

SS cost, for savi d maintenance of . 
• The contractor ng, the executive arb in~rastructures, facilities a .. 

recovered co shall be responsible ; d age., storing the segregated ma~e ~tnit1es, at their own 
Was mponents, Which . n entitled to keep the na s. 

56 Th te, medical Waste and in ~ay include but not limited to RD:r~ceed from the sale of all the 
• e contractor shell I sert. , ompost, C&D waste hazardous 

and maximize the us exp orer the possibility of minimizin . , 
filling of low-lying ar::so;lfsuch i.nert waste including but ;o:~~m~;:~o:al of i_nert/processing, reject 
Waste such as h . applicable as per the law of land) o _making of curb side blocks, 
Waste, if found pd y~ical, chemical, biological reactive tox· cofnl struct1on of roads etc. Hazardous 

unng ex • ' , ic, ammable e 1 • and oth cavation, sorting of . ' xp osive or corrosive 
57. Hand o~~rw:~yte ~Mana~ement and Transboun~:~~e~a;~~::~:/'R~~e:~~~16ing as per the hazardous 

omest1c hazardo / . , • 
s~gregation to the nearest bio us. waste biomedical waste if found during excavation sortin 

5 Biomedical Waste Management ;;~1~~i:azardous waste facility which shall be handled as P:~ 
8 • Carry out necessary . • 

• . geotechnical surveys for considerin h h . 
sites, in order to mitigate any effe t h . gt e ydrological and flooding potential at 

59. In order to prevent environment:!~~ t e activates d~ri.n~ Bio-mining in the Sanitary landfill. 
Rules, 2016 adopt guidelines ford I pact of the ac~iv1t1es as per the Solid Waste Management 

eve opment of landfill as per schedule-I of the said R I u es. 
60. Leachate System: The Contract Shall: 

i. Construct leachate collection syste /t k / d 
ii. Ensure that the leachate from the provid~ a l_eacha~e collection network. 

iii. 

iv. 

V. 

without any stagnation (except in storage/holdi~~':1:ni:tea~d earned to the leachate collection tank 

Ensure ove_rall design of the leachate system/ leachat~ collection tank should be such 
that there rs no per collation the leachate into the ground and it does not . to ens~re 
any waterbody. come into contact with 

Strom water drainage system in such a manner as to ensure that:-
a) It is independent form the leachate system. 
b) The run-off rainwater from the hinterland does not enter the solid waste storage and processing 

area. 
c) There is no stagnation of rain water on the site. 

Quality Control laboratory. The contractor shall _provide a quality control laboratory with the 
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and 
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this 
Solid waste management rule 20._16. In the alternative, the contract or may also get the aforesaid 
test done for any other registered laboratory under applicable law. 

vi. The pre-processing and post-processing reject/inserts shall be handled as per solid waste 
management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of 
processing reject and insert shall will limited to a maximum of 10% of total waste quantity. In this 
case, the land filling area for segregated we stand residues shall be ear marked by Municipal 
Corporation, which shall be a part of the project site. Additionally, the contractor shall be 
responsible for closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and 
exit for the project. The contractor shall liable to pay a penalty equivalent to 2 times the quoted 
processing fees the processing reject/inert in the sanitary land fill exceed the maximum limit of 
10%. The inert waste material from the processing waste shall be recognized back in the area 
designed and calculated for the disposal of st waste loader and Dozer will be involved for during 

?~t,!Yf 
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vii. 

viii. 

ix. 

X. 

xi. 

i. 

ii. 

iii. 

iv. 
V. 

vi. 

vii. 

viii. 

ix. 

x. 

xi. 

xii. 

xiii. 

xiv. 

,,,es· ,cn:QttSii= • ft e 

MC& 
MUNICIPAL 
coRPORAllON ofGURUGRAM 

NURTURING GURUGRAM 

an_d leaving the inerts for the processing landfill area. . de elevation and slopes avoid see 
It 1s necessary to reprofile the waste mount to the designated gra ' page of the materials. 
As a final cover to a completed disposal facility at least 5 layers form the bottom to top, i.~. gas 
d · 

d t t·on layer should be provided. 
ramage layer, geo me brane, drainage layer clay layer an revege a 1 ' . 

The post closure management activities will be carried out continuously ager dump site_ closure 
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as well monitoring of soil cover. Vegetation should be planted in the top cover and adequate provision for irrigating the plant 
should be made. 
Li_ke for other sanitary landfills in the country, post closure plan for this SLF should also be given 
highlighting the responsibilities of different stakeholders. 

61 P "d f • - rov, e ire protection measures and safety equipment. 
Pr~~i~e utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing 
facilities for workers) and lighting arrangements for easy operation during night hours shall be 
provided and safety provisions including health inspection of worker at site shall be carried out. 
Provide security arrangements for the planned project site, machinery, equipment etc. At the cost 
of the developer/contractor. 
Adequate lighting system for the working area as well as to the access ways shall be arrange by the 
developer/contractor and municipal Corporation will not raise any objection for the same. Adequate measures to avoid trespassing shall be taken by the municipal authority. The contractor will provide fencing along the perimeter of the project site and the land partition 
are marked by the municipal Corporation for disposal of the residues and rejects. Entrance into the project site from outside the site shall be restricted to one point. However, 
several emergencies exist may be provided. Access to the project site provided by Municipal Corporation shall have to be maintained by the 
developer/Contractor to have easy movement of vehicle etc. from outside. Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site 
in the adjacent areas. 
Set a soil and ground water baseline so that the same will be available to evaluate post bio-mining 
and Remediation of the Bandhwari Dumpsite. Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the 
site from authorized laboratory/agency and submit the report on monthly basis. Monitor and measure noise level at the site and interface of the facility with plant boundary and surrounding area. Keep track of the progress of its activities and establish a database and update on a regular basis in order to optimize its activities. Involve community participation and discuss with the citizens community. In order to ensure a free flow of information. 

. 
Com lete the work within the time period stipulated in the contract, subJect to terms an~ 

:t. · the contract at the end of the terms the contractor shall vacant the Bandhwari 
con t i~n in th may be along with its equipments and facilities use and handover the. Sir 
Dumps1te, as e case ' 

• f hatcver 
reclaimed area and /or the sanitary landfill with without cleaning any Compensations o w nature. 

62. Weighment System 

-122001( Haryana) 2"" Floor Cl Info City, Sector-34 , Gurug~-f~:rccNo.1soo180l8l7 Website: ~w.1tKg,qov.1n .:drnc@mcg.gov.11 
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I. 

II. 

iii. 

iv. 
V. 
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i.The contractor h II . s a provide Weighb 'd 
dumpsite is processed in ter f n ~e to measure quantity of various components of waste at 
• . ms o sorting and d . 
insert going out of the 8 dh . segregate material, RDF, composite material and 

an wan Dumpsite p 'd d h 
maximum of 20% only of the r . . • rovi e ~wev.er, the co~tractor shall ensure that a 
landfill site. P ocessing reJects arc landfilled in the Sanitary Landfill at the Sanitary 

ii.The contractors shall ens h . . . 
reports should be ure t at ~eighbndge Is fully online electronic, where in data of online 
re . d b generated. Online data shall be provided to the authority as and when 

... q~ire ' ut mandatory on monthly basis. It should also have CCTV surveillance system. 
111.We1ghbridge sh Id b . ou e calibrated as per the OEMs manual and fortnightly reviewed by 

authori~y. In case of breakdown the weighbridge, it should be rectified within 24 hours during 
the period, weighing should be done at private weighbridge approved by the authority. 

63. Payment Procedure: 

i • During the payment of the bills of the work executed by the agency following enclosures be verified 
in true letter and spirit: -

ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy 

waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no 

further waste shall be allowed to be dumped at there claimed land. 

iii. Contour sheets prepared with the help of total stations / drones or with latest available 

technologies, reflecting the volume of waste reduced by bio remediation and the same should be 

tally with the quantity of weight processed taken in the bills. 

iv. Before every payment of the bill the agency is required to conduct the contour survey and the 

volume reduction should be reflected against the quantity processed by the agency. 

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not 

below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time 

recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV 

cameras and during the payment of the bills, certificate of verification of the same shall be 

recorded by the Engineer in Charge. 

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities. 
Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving 
machines/Any other equipments at the cost of the developer/contractor. 
The contractor shall take necessary steps and process to minimize Environmental pollution while 
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall 
take all responsible steps to ensure that there is control of odor, dust and treatment generated 
leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite 
during the period of reclamation. 
The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines 
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule 
2016.(as amended Time to time). 
Setup mechanical segregation and compost recovery facility. 
Set up an eco-friendly and non-polluting proces~ystem in order to reduce the impact of the 

2''" Floor Cl Info City, Sector-34, Gurugram-122001(Haryana) 
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. . . f d ped material. 
dumps,te on the ad1accnt area. . t for segregation ° um I te post bio-

vi. Setup a processing system flexible enough Convenren will be available to eva ua 
I' that the same 

vii. Set as oil and ground water base mes on . Dumpsite. d 

mining and Remediation/Reclamation of the Bandhwan f th facility with plant boundary an 

viii. Monitor and measure noise level at the site and inter face O e 

surrounding area. b d update on a regular basis in 

ix. Keep track of the progress of its activities and establish a data ase an 

order to optimize its activities. . fl d' g potential at 
. . h h drolog1cal and oo ,n 

x. Carry out necessary geotechnical survey for considering t e Y . . . . terms of leachate 

sites, in order to mitigate any effect on the activities during Bro-Mrning ,n h t enerated at 

transport. The agency will also ensure collection, treatment and disposal of leac a e g 

site by using suitable technology as per CPCB norms. d · s 
ay kind san categorre 

xi. Segregate the excavated garbage in the land portion earmarked. Into as m . 

as possible at the cost of the Developer/Contractor maximize the separation of recycleable vrz. 

I . . . t· of components for 
Glass, meta etc. From the Bandhwarr Dumpsite. Maxrm1ze the separa ,on 

generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite. 

xii. Provide on-sites to rage facility for various fractions of processed Waste. 

a) The contractor shall make reasonable endeavors to maximize the utilization of the waste from the 

Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall 

make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite 

and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as 

to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from 

construction and demolition waste. 

b) Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable 

component of the Waste at the Bandhwari Dumpsite. 

xiii. While reclaiming and excavating MSW from the present open dumpsite following aspects must be 

handled carefully. 
a) Exposure to hazardous material, leachate, gases, odor etc. 

b) Contaminated wastes that may be uncovered during reclamation operation require special 

handling and disposal requirements. 

c) Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and 

other gases which cause sex plosion and fire. 

xiv. The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects 

and maximize the usage of such inert waste including but not limited to marking of curb side 

blocks, filling of low lying areas, construction of road etc. 

xv. Be responsible for the sale and marketing of recovered materials to appropriate venders. 

xvi. Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving 

the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide 

adequate number of processing machines from achieving its daily target of handling at least 3500 

MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024 

based on the estimated quantum of waste at Bandhwari Dumpsite. 

xvii. Provide weighbridge to measure the quantity of various components of waste at dumpsite. 

Processed in terms of sorting and segregated materials, RDF, compost material, and inert going out 

of the Bandhwari Dumpsite. 
xviii. Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy 

the necessary manpower, materials, equipment, tools and construction of plants and sheds and 

creation of facilities for handling, separation, segregation and storing for the operation of the plc:int. 

xix. Provide security arrangements for the planne project site, machineries, equipment etc. at the cost 

2'"' Floor Cl Info City, Sector-34, Gurugram-.12200.l(Haryana) 
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xx. legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy 

C&D waste shall be the sole responsibility of the contractor. The contractor shall be free to explore 

alternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is 

found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the 

Contractor shall be liable to be penalized for the same in accordance with the terms of the 

Contract. 

xxi. Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or 

corrosive waste, if found during excavation, sorting or segregation shall be handled as per the 

hazardous and other Waste (Management and transboundary Movement) Rules. 

xxii. Handover any domestic hazardous waste/biomedical waste if found during excavation, 

sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled 

as per biomedical waste management Rules. 

65. Completion and Exit 

i. The work of remediation and reclamation of existing dumpsite shall be completed up within 1 

month positively i.e. up to 10th Feb, 2024 

ii. Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate 

the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its 

equipment and facilities used and handover there claimed area and / or the sanitary landfill Site 

without claiming any compensation of whatever nature. 

iii. Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five 

percent of contract value for early completion shall be paid to the Contract or if complete the work 

before the prescribed time frame. 

66. Penalties/liquidity damages; -

In case of delay in completion of the contract, liquidate damaqes@/0.5%) half percent of the 

contract value per week of delay subject to a maximum of {10%} ten percent of contract value 

should be levied on the contractor. The penalty damages mentioned in the work contract shall 

belevied on the contractor in addition to these penalties. 

Endst No: EE-SBM/MCG/2024/ 2 2-.] 0 

:J.!,Jo//~~ 
61l- Executive Engineer-SBM 

fl for Commissioner, 

Municipal Corporation 

Gurugram 

Dated: 23.01.2024 

A copy of the above is forwarded to information & necessary action. 

a) Ld. Commissioner, Municipal Corporation, Gurugram. 

b) Addi. Commissioner, Municipal Corporation, Gurugram. 

c) Chief Engineer, Municipal Corporation Gurugram. 

d) Superintending Engineer, Municipal Corporation Gurugram. 

e) Joint Commissioner-Sl3M, Municipal Corporation, Gurugram. 
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f) Consultant-SBM, Municipal Corporation, Gurugram. f direction strictly 
g) Concerned Assistant Engineer-SBM with the direction to comply the above men ,on 

and execute the work as per RFP and Contract Agreement. 

;& cJIY>?j 
tljl Execu~eJr-SBM 
/or Comm1ss1oner, 

Municipal Corporation 
Gurugram 
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Website: .\Y_wxt.,mrg_,_gQY.J.!.J :dr11c@mcg.gov.inTollrrecNo.l80U L8018 l / 

I 
) 161289



\ 

MC& MUNICIPAL":···. 
CORPORATION 
of GURUGRAM· 1 

N I I h/ I ll h/ I N C, (, IJ R U G h/ /\ M 

From 

To 

Commissioner 

Municipal Corporation 

Gurugram 

M/s Daya Charan and Company 
D-2/96, Janakpuri, New Delhi. 
Email: saurabhaggarwal2020@gmail.com 
Mob.No. - 9871698969. 

Memo No. MCG/EE-SBM/2024/ 2 l.. 2-.> Dated: 23.01.2024 

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in 

Municipal Corporation Gurugram For 5.0 Lac MT Municipal Solid Waste on the risk and cost of 

M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, ( Phase-II) Tender id- 2023_HRY_ 309710_1 

Reference: - Memo no. EE-IV /DULB/2024/301 dt. 22.01.2024 

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of the rates from 

the competent authority i.e. HPWC after negotiation on dated 2?,12.23 of your lowest tender rate which 

inter alia contains the following terms & Condition are hereby conveyed as follow: -

I Sr 
/ no. 

1. 

Description Approx. Qty. 

Selection of Contractor for 3,00,000 MT 
Remediation and Reclamation 
of Existing Dumpsite at 
Bandhwari in Municipal 
Corporation, Gurugram (Phase 
II) 

-
Rate /Unit 

840/- Per MT 

Total project cost (In 
Rs.) 

252,000,000/-

NOTE: -
• As per directions given by HPWC that work of agency in this contract be limited to 3.0 lac MT 

only whereas decision regarding the balance 2.0 Lac MT will be taken after reviewing the 

performance of remediation of 3.0 Lac MT legacy waste. 

• The time period given as per the RFP is 8 months for 5.0 lacs MT, accordingly time limit for the 

completion of above quantity of 3.0 lac MT shall be 5 months from the date of commencement, 

which will be reckoned w.e.f. 24.01.2024. 

General Terms & Conditions: -

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency. 

2. The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen 

Energy Faridabad Gurugram Pvt Ltd. 
3. The observations and recommendations of he IAA engaged by MCG shall be adhered by the agency 

2"° Floor Cl Info City, Sector.?'54, Gurugram-122001(Haryana) 
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and all the deficiency shall be removed by the agency. No further payment or the payment pending 
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency 
shall also be responsible for the penalty/ LO as per the provisions of the RFP /Contrnct agreement for 
the deficiency in the work. 

4. The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM 
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued 
from time to time. 

5. The agency shall deposit additional EMO as well as performance guarantee for the allotted amount 
with in a period of 20 days. 

6. At any stage, if during the execution of the work, the quality of the work is not found as per the 
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency 
at its own cost. 

7 • The payment to the agency shall only be done for the actual quantity of the legacy waste removed 
from the Bhandwari Site. 

8- In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non 
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the 
same shall be levied /recovered from the agency. 

9. The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced 
quantity of the legacy waste within a period of 1 month. 

10. The agency shall make suitable arrangements to cover the entire waste with impermeable layer to 
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain 
water) into the ground water. 

11. No payment for the processed waste shall be released to the agency until all the screened fractions 
are removed from the site and disposed as per the norms. 

12. The agency shall install a separate weigh bridge for the measurement of the actual processed, 
however for his satisfaction he may get the quantity checked by sensors based weighing devices, 
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing 
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC 
GMDA and it shall be responsibility of agency. 

13. The agency shall install the machinery for the processing of legacy waste which are effective in 
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT, 
SWM Rules 2016, ROF Guidelines etc. In case if MCG gets the evaluation of the machineries installed 
by the agency from any independent agency/ reputed institute the characteristics of the screened 
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or 
directions of Government. 

14. All terms and condition of tender document/RFP and Contract Agreement uploaded will remain 
binding on you. . . 

15. You will have to submit PERT /Bar chart before starting the work and submit bill of executed work for 
payment. . . 

16. All statutory deduction will be made as applicable from your bills. . 
17. Please inform in writing of date of start and date of completion of work to un~ers,gned. 
18. Payment will be made after the recommendation of monitoring comm1ttee/PMU/3rd party (if 

applicable). . . . sultation with concern 19 The work must be started within 2 days of the issue of this work 0rder in con b . d to • I I' ·t You are here y require AE/JE of this office and complete the same with your contractua ':'. 5j t AE/JE will ensure that execute the agreement within 7 days from the date of issuance oft is et er. 
the work will be carried out accordingly. t I ng with necessary 20. You are requested to attend this offi~=ing of Contract agreemen a 

0 
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documents. 

21. RDF disposal shall be done at the cement plants with GPS enabled vehicles c:>nd all documentary 

proofs are to be submitted along with running bill and no pc:>yment will be relevsed without proof of 

RDF/lnert/Compost/C&D. 

22. Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants. 

23. No third party disposal of RDF and other fractions shall be allowed. 

24. RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG 

and subsequent physical verification. 

25. All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be 

responsibility of agency. 

26. Penalty/LO to be imposed due to non-extension of time period. 
. 

27. GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles 

to be provided by the agency. 

28. Bill payment will be made after verification of GPS report of Vehicles (in KML format or any 0ther 

format as prescribed by MCG for example screenshot of monitoring software showing the location of 

vehicle with time stamp) through, GIS Lab/GMDA ICCC. . 

29. Affidavits/agreement and valid documents of land from land owners for inert and compost disposal 

to be provided by agency. 

30. Physical verification of RDF, inert and compost be done by the committee/concerned officer from 

time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal 

only. RDF percentage of sampling done by MCG will be considered and will be final. 

31. Agency to provide report/contour survey of the actual land reclaimed. 

32. Agency to ensure that there should be no violation of any order of any court & Hon'ble NGT and all 

the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the 

guidelines issued by CPCB & HSPCB. 

33. Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil 

enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due 

sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms. 

34. Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel 

can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the 

Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped 

in open areas unscientifically by the contractor within or outside the MC limit. 

35. Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of 

the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should 

not exceed the guidelines of CPHEEO/CPCB/HSPCB etc. 

36. Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as 

provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size 

of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to 

the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF, 

bio-earth, C&D waste, inert etc. should be accumulated at the site. 

37. Base lines studies of the site including the levelling, contour survey, drone survey of the area 

allocated to you for the processing of legacy waste be carried out immediately. Other waste 

characterization, physio-chemical analysis of characteristics, composition of the waste present at the 

site, ground water, every fractions of the waste, soil etc. be carried out at the earliest. 

38 - Photographs of different stages of the work i.e. before starting, during the execution and after the 

Completion of work will have to submitted before payment. 

39. All directions issued in case of Hon'ble NGT, Hon'ble Court and other or in any other case, issued by 

Hon'ble Court will be strictly followed. 
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40. All the applicable approval required for the work shall be the responsibility of the Agency. 
41. No Electricity, Water shall be supplied by the MCG, the agency has to make their own arrangements. 
42. All the provisions directions of industrial safety and health should be strictly complied with. 
43. MCG shall engage an Independent Assessment Agency for the monitoring of the work and the 

payment shall be released after the satisfactory receipt of report from the IAA. 
44. Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite 

and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the contractor as 
to produce the product/Output such as soil enricher/compost, recyclables RDF and products from 
construction and demolition waste. 

4S. Set up processing system flexible enough and convenient for segregation of dumping material. 
46. Ensure adequate power back-up for smooth operation of the machinery and equipment installed. 47

• Excav~te the existing mixed compacted garbage, and sieve the waste through mechanical sieving 
~achrnes/any other equipment at the cost of the Developer/Contractor, Ensure the separation of 
differe~t components of dumped waste to maximize the reuse of legacy waste from the Bandhwari Dumps1te. 

4
8. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at 

the site. The concessionaire will prepare a layout clearly showing the area required for treatment of 
the garbage along with allied activities. 

49. The treatment plant should be provided with necessary infrastructures like security and access 
controls/camera monitoring and recording features etc. by the Concessionaire. The agency has to 
install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc 
along with each running bill. 

50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment 
facility. 

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for 
the quarterly plan submitted for Bandhwari dumpsite. 

52. Provide on--site storage facility for various fractions for processing waste. 

53. The hardware and technology adopted should include but not limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the 
fines less than 4 mm size with maximum concentration and inert limited to10% and the quality of 
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO. 

ii.Magnetic separator for ferrous metals and scraps. 
iii.Size, reduction and screening. 
iv.Effective segregation of nonbiodegradable mass like plastic, inert material (construction/demolition 

waste) etc. 
v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing. 
vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary 

producer industry, either directly or through approved vendors/concessionaire. 
vii.Deploying of all required inputs viz., MSW collections and handling equipment's and vehicles 

conveyor's JCB dump site etc. Will be Concessionaire's responsibility. 
viii.The plant ~nd 

1

machineries necessary for each of the above steps will be part of the proposal 
submitted to the authorities/MC for approval. t f th 

• I bl f d D rived fuel will be the proper Y O e ix.Buy products from such processing, like recyc a es re use , e 

contractor. d d . the term will be cleared 
x.The Concessionaire has to ensure that all the byproducts gene rat~ . unng 

f the insert's dumps1te in SLF. from the site at the end of the term apart rom . Id be setup for effective 
xi.The Concessionaire will ensure that an nline monitoring syStem wou 
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op~ratio~s and maintenance of the plant. This will include installation of CCTV camera 
I 

t • 

we,~h bridges and daily on line updating of processing quality of waste. The feed will b , e e_~ rodnrc 
their respective ULBS. e prov, e to 

xii.Effective Leachate collection and treatment facility. 

xiii.~aximum nu~bers of the suc:ion tankers for ensuring no leachate is accumulated at the project 

site as well as 1n the surrounding areas, so that no environment impact and inconvenience to the 
public takes place. 

54. 13e responsible for creation and maintenance of infrastructures, facilities, amenities, at their own 

risk and cost, for saving, the executive garbage, storing the segregated materials. 

55. The contractor shall be responsible and entitled to keep the proceed from the sale of all the 

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous 

waste, medical waste and insert. 

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject 

and maximize the uses of such inert waste including but not limited to making of curb side blocks, 

filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous 

waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive 

waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous 

and other waste (Management and Transboundary Movement) Rules,2016. 

57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/ 

segregation to the nearest biomedical/hazardous waste facility which shall be handled as per 

Biomedical Waste Management Rule 2016. 

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at 

sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill. 

59. In order to prevent environmental impact of the activities as per the Solid Waste Management 

Rules, 2016 adopt guidelines for development of landfill as per schedule-I of the said Rules. 

60. Leachate System: The Contract Shall: 

1. Construct leachate collection system/tanks/and provide a leachate collection network. 

ii. Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank 

without any stagnation (except in storage/holding tanks, and 

iii. Ensure overall design of the leachate system/ leachate collection tank should be such to ensure 

that there is no per collation the leachate into the ground and it does not come into contact with 

any waterbody. 
iv. Strom water drainage system in such a manner as to ensure that :-

V. 

vi. 

a) It is independent form the leachate system. 

b) The run-off rainwater from the hinterland does not enter the solid waste storage and processing 

area. 
c) There is no stagnation of rain water on the site. 

Quality Control laboratory. The contractor shall provide a quality control laboratory with the 

equipments adequate to carry out the tests pertaining to municipal solid waste analysis and 

characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this 

Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid 

test done for any other registered laboratory under applicable law. 

The pre-processing and post-processing reject/inserts shall be handled as per solid waste 

management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of 

processing reject and insert shall will limite to a maximum of 10% of total waste quantity. In this 
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case, the land filling area for segregated we stand residues shall be ear marked by Municipal Corporation, which shall be a part of the project site. Additionally, the contractor shall be re~ponsible for closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and exit for _the project. The contractor shall liable to pay a penalty equivalent to 2 times the quoted processing fees the processing reject/inert in the sanitary land fill exceed the maximum limit of lO~. The inert waste material from the processing waste shall be recognized back in the area designed and calculated for the disposal of such waste loader and Dozer will be involved for during an_d leaving the inerts for the processing landfill area. It is necessary to reprofile the waste mount to the designated grade, elevation and slopes avoid see 
page of the materials. 
As final cover to a completed disposal facility at least S layers form the bottom to top, i.e. gas drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided. The post closure management activities will be carried out continuously ager dump site closure such as, monitoring of environmental condition with in and surrounding aeration as extraction & as 
well monitoring of soil cover. 
Vegetation should be planted in the top cover and adequate provision for irrigating the plant 
should be made. 
Like for other sanitary landfills in the country, post closure plan for this SLF should also be given highlighting the responsibilities of different stakeholders. 

61. Provide fire protection measures and safety equipment. 
Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing facilities for workers) and lighting arrangements for easy operation during night hours shall be provided and safety provisions including health inspection of worker at site shall be carried out. Provide security arrangements for the planned project site, machinery, equipment etc. At the cost of the developer/contractor. Adequate lighting system for the working area as well as to the access ways shall be arrange by the developer/contractor and municipal Corporation will not raise any ?~jection for_ the same. Adequate measures to avoid trespassing shall be taken by the munic'.pal a~thonty. . . The contractor will provide fencing along the perimeter of th~ project sit~ and the land part1t1on are marked by the municipal Corporation for disposal of the residues ~nd rejects. . Entrance into the project site from outside the site shall be restricted to one point. However, several emergencies exist may be provided. 

. . . • • ·d d by Municipal Corporation shall have to be maintained by the 
Access to the proJect site prov, e 

. movement of vehicle etc. from outside. developer/Contractor to have easy . ·n order to reduce the impact of the dumping site 
Set up an eco-friendly and non-polluting process I 
in the adjacent areas. h .11 be available to evaluate post bio-mining 
Set a soil and ground water baseline so th~t t e same w1 and Remediation of the Bandhwari Oumps1t~- 1·t d ambient air quality monitoring within the l'ty work zone air qua I Y an Monitor ground water qua I , , d bmit the report on monthly basis. site from authorized laboratory/agency an. su d . t f ce of the facility with plant boundary and . I I at the site an in er a Monitor and measure noise eve 

.. d• 
d t on a regular basts tn 

surroun mg area. . ... · d establish a database and up a c Keep track of the progress of its act1v1t1es an · ·r s 
d to ensure a free 

order to optimize its act1v1 ie • . ·th the citizens community. In or er Involve community participation and discuss w1 
flow of information. ~..-:::::::: 
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Complete the wo k • h' 
· d 

. . r w,t in the time period stipulated in the contract, subJect to terms an 

condrt,on in th 
h B dh · 

e contract at the end of the terms the contractor shall vacant t e an wan 

Dum~site, as the case may be, along with its equipments and facilities use and handover the. Sir 

reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever 

nature. 

62. Weighment System 

i.The contractor shall provide weighbridge to measure quantity of various components of w~ste at 

d ·t • • 
· ·te materral and 

umps, e 1s processed in terms of sorting and segregated material, RDF, compos, 

insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure t~at a 

maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary 

landfill site. 

ii.The contractors shall ensure that weighbridge is fully online electronic, where in data of online 

reports should be generated. Online data shall be provided to the authority as and when 

required, but mandatory on monthly basis. It should also have CCTV surveillance system. 

iii.Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by 

authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during 

the period, weighing should be done at private weighbridge approved by the authority. 

63. Payment Procedure: 

, . During the payment of the bills of the work executed by the agency following enclosures be verified 

in true letter and spirit: -

ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy 

waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no 

further waste shall be allowed to be dumped at there claimed land. 

iii. Contour sheets prepared with the help of total stations / drones or with latest available 

technologies, reflecting the volume of waste reduced by bio remediation and the same should be 

tally with the quantity of weight processed taken in the bills. 

iv. Before every payment of the bill the agency is required to conduct the contour survey and the 

volume reduction should be reflected against the quantity processed by the agency. 

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not 

below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time 

recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV 

cameras and during the payment of the bills, certificate of verification of the same shall be 

recorded by the Engineer in Charge. 

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities. 

Excav.ate the existing mixed compacted garbage and sieve the waste through mechanical sieving 

machines/Any other equipments at the cost of the developer/contractor. 

The ~ontractor shall take necessary steps and process to minimize Environmental pollution while 

carrying out remediation/reclamation of legacy waste at 13andhwari dumpsite. The contractor shall 

take all responsible steps to ensure that ther is control of odor, dust and treatment generated 
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. . . d round the Bandhwari dumpsitc leachate, flies, rodents and bird menace and fire hazards in an a 
during the period of reclamation. 'th CPCB Guidelines The contractor shall in ensure processing of the legcJcy wcJste in cJcco rdclnCe WI . h SWM R 1 for handling legacy waste (Old Municipal Solid Wast·e date, March 2020) along wit u e 
2016(as amended Time to time). 
Setup mechanical segregation and compost recovery focility. 
S t f • . . • d t educe the impact of the e up an eco- nendly and non-polluting processing system in or er O r 
dumpsite on the adjacent area. 
Setup a processing system flexible enough Convenient for segregation of dumped material. . 
Set as oil and ground water base lines on that the same will be available to evaluate poSt bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite. 
Monitor and measure noise level at the site and inter face of the facility with plant boundary and 
surrounding area. 
Keep track of the progress of its activities and establish a database and update on a regular basis in 
order to optimize its activities. 
Carry out necessary geotechnical survey for considering the hydrological and flooding potential at 
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate 
transport. The agency will also ensure collection, treatment and disposal of leachate generated at 
site by using suitable technology as per CPCB norms. 
Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories 
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz. 
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for 
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite. 
Provide on-sites to rage facility for various fractions of processed Waste. 

a) The contractor shall make reasonable endeavors to maximize the utilization of the waste from the 
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall 
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite 
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as 
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from 
construction and demolition waste. 

b) 

xiii. 

cl) 
b) 

c) 

XIV. 

xv. 
xvi. 

Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable 
component of the Waste at the Bandhwari Dumpsite. 
While reclaiming and excavating MSW from the present open dumpsite following aspects must be 
handled carefully. 
Exposure to hazardous material, leachate, gases, odor etc. 
Contaminated wastes that may be uncovered during reclamation operation require special 
handling and disposal requirements. 
Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and 
other gases which cause sex plosion and fire. 
The contractor shall explore the possibility of minimizing the disposal of inert/processing rejects 
and maximize the usage of such inert waste including but not limited to marking of curb side 
blocks, filling of low lying areas, construction of road etc. 
Be responsible for the sale and marketing of recovered materials to appropriate venders. . · · · f • f t ture fac·11·1t·1es and amenities for sieving Be responsible for creation and maintenance o in ras rue , . 
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide 

· · f h' • ·t d ·1 target of handling at least 3500 adequate number of processing machines rom ac 1ev1ng I s a1 Y 
MT of waste per day or above so as to achieve the totul reclumation of lc1nd up to 10th Feb,2024 

based on the estimated quantum of x;_B_a-nd_l_,w-ar_i_D_u_m_p_s_it_e_. ---------
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Provide weighbridge to m 
Process d • easure the quantity of • 

e m terms of sorting and segre ated . various components of waste at dumpsite. 

of the Bandhwari Dumpsite. g materials, RDF, compost material, and inert going out 

~arry out leveling of the earth surface b 
the necessary manpowe . Y bulldozers or any other earth moving equipment deploy 

. r, materials equipment t I d . 
creation of facilities fo h di' ' , 00 s an construction of plants and sheds and 

r an mg separation • · 
Provide security ar ' , segregation and storing for the operation of the plant. 

rangements for the plan d • · • . . 
of the Developer/( t ne proJect site, machineries, equipment etc. at the cost 

on ractor. 
Legacy C&D waste if fo d d · . 
C&D w t h 

II 
un unng excavation, sorting/segregation and final disposal of such legacy 

I as e s a be the sole responsibility of the contractor. The contractor shall be free to explore 
a ternate use for c&o t . 
f d was e as per the C&D waste rules 2016. Further, if the said C&D waste 1s 

oun to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the 

Contr?ctor shall be liable to be penalized for the same in accordance with the terms of the 

Contract. · 

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or 

corrosive waste, if found during excavation, sorting or segregation shall be handled as per the 

hazardous and other Waste (Management and transboundary Movement) Rules. 

Handover any domestic hazardous waste/biomedical waste if found during excavation, 

sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled 

as per biomedical waste management Rules. 

65. Completion and Exit 

1. The work of remediation and reclamation of existing dumpsite shall be completed up within 1 

month positively i.e. up to 10th Feb, 2024 

11. Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate 

the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its 

equipment and facilities used and handover there claimed area and / or the sanitary landfill Site 

without claiming any compensation of whatever nature. 

iii. Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five 

percent of contract value for early completion shall be paid to the Contract or if complete the work 

before the prescribed time frame. 

66. Penalties/liquidity damages: -

In case of delay in· completion of the contract, liquidate damaqes@(0.5%) half percent of the 

contract value per week of delay subject to ·a maximum of {10%} ten percent of contract value 

should be levied on the contractor. The penalty damages mentioned in the work contract shall 

belevied on the contractor in addition to these penalties. 

Execut1v eer-SBM 

for Commissioner, 
Municipal Corporation 
Gurugram 

2"" Floor Cl Info City, Sector-34, Gurugram-122001(Haryana) 
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Endst No: EE-SBM/MCG/2024/ ]_)_2--6 Dated: 23.01.2024 

A copy of the above is forwarded to information & necessary action. 

a) Ld. Commissioner, Municipal Corporation, Gurugram. 
b) Addi. Commissioner, Municipal Corporation, Gurugram. 
c) Chief Engineer, Municipal Corporation Gurugram. 
d) Superintending Engineer, Municipal Corporation Gurugram. 
e) Joint Commissioner-SBM, Municipal Corporation, Gurugram. 
f) Consultant-SBM, Municipal Corporation, Gurugram. 
g) Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly 

and execute the work as per RFP and Contract Agreement. 

for Commissioner, 
Municipal Corporation 
Gurugram 

2"" Floor Cl Info City Sector-34, Gurugram-122001(Haryana) 
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From 

To 

Commissioner 
Municipal Corporation 

Gurugran, 

M/s Bhumi Green Energy 
B-14, Narayan Baug Society, 
Magarpatta, Pune-411028 
M.No 9225626105/9822908912/9881360202. 

Memo No. MCG/EE-SBM/2024/ 2 "2- 2 7- Dated: 23.01.2024 

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Oumpsite at Bandhwari in 
Municipal Corporation Gurugram For 5.0 Lac MT Municipal Solid Waste on the risk and cost of 
M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, ( Phase-Ill) Tender id- 2023_HRY _ 309757 _1 

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024 

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of the rates from 
the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lowest tender rate which 
inter alia contains the following terms & Condition are hereby conveyed as follow: -
The time limit for the completion of above work as agreed shall be 8 months from the 
date of commencement, which will be reckoned w .e.f. 24.01.2024. 
Sr Description Approx. Qty. Rate /Unit Total project cost (In 
no. Rs.) 

-
1. Selection of Contractor for 5,00,000 MT 840/- Per MT 420,000,000/-

Remediation and Reclamation 
of Existing Dumpsite at 
Bandhwari in Municipal 
Corporation, Gurugram (Phase 

I 11) 

- -- ~--

General Terms & Conditions: -

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency. 
2. The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen 

Energy Faridabad Gurugram Pvt Ltd. 
3. The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency 

and all the deficiency shall be removed by the agency. No further payment or the payment pending 
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency 
shall also be responsible for the penalty/ LO as per the provisions of the RFP /Contract agreement for 
the deficiency in the work. 

4. The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM 
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued 

r Floor Cl Info City, Sector~rugram-122001(Haryana) 
Website: www.mcg.gov.in I <:dmc@mcg.gov.inTollFreeNo.18001801817 
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from time to time. uarantee for the allotted amount 
s. The agency shall deposit additional EMO as well as performance g 

with in a period of 20 days. f h k ·s not found as per the 
. . f h k the quality o t e wor ' 6. At any stage, if dunng the execution o • t e wor , . hall rectify the deficiency 

CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency s 
at its own cost. d 

7. The payment to the agency shall only be done for the actual quantity of the legacy waSt e remove 
from the Bhandwari Site. 

8. In case if at any stage any penalty EC is ordered by Pollution Control Board, Hon'ble NGT due to non 
execution of the work with in ti~e frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the 
same shall be levied /recovered from the agency. 

9. The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced 
quantity of the legacy waste within a period of 1 month. 

10. The agency shall make suitable arrangements to cover the entire waste with impermeable layer to 
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain 
water) into the ground water. 

11. No payment for the processed waste shall be released to the agency until all the screened fractions 
are removed from the site and disposed as per the norms. 

12. The agency shall install a separate weigh bridge for the measurement of the actual processed, 
however for his satisfaction he may get the quantity checked by sensors based weighing devices, 
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing 
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC 
GMDA and it shall be responsibility of agency. 

13. The agency shall install the machinery for the processing of legacy waste which are effective in 
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT, 
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed 
by the agency from any independent agency/ reputed institute the characteristics of the screened 
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or 
directions of Government. 

14. All terms and condition of tender document/RFP and Contract Agreement uploaded will remain 
binding on you. 

15. You will have to submit P~RT /Bar chart before starting the work and submit bill of executed work for 
payment. 

16. All statutory deduction will be made as applicable from your bills. 
17. Please inform in writing of date of start and date of completion of work to undersigned. 
18. Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if 

applicable). 
19. The work must be started within 2 days of the issue of this work order in consultation with concern 

AE/JE of this office and complete the same with your contractual limits. You are hereby required to 
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that 
the work will be carried out accordingly. 

20. You are requested to attend this office for signing of Contract agreement along with necessary 
documents. 

21. RDF disposal shall be done at the cement plants with GPS enabled vehicles and all documentary 
proofs are to be submitted along with running bill and no payment will be released without proof of 
RDF/lnert/Compost/C&D. 

22. Agency required to submit HOF disposal LOI/Agreement with cement kilns/power plants. 
23. No third party disposal of RDF and other.~fractions shall be allowed. 

,, 
2"" Floor Cl Info City Sect r-34 Gurugram-12200l(Haryana) 
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24. R0F and other fraction shall be disposed off with the prior approval of competent authority of MCG and subsequent physical verification. 
25. All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be responsibility of agency. 
26. Penalty/LO to be imposed due to non-extension of time period. 
27 • GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles to be provided by the agency. 
28. Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other format as prescribed by MCG for example screenshot of monitoring software showing the location of vehicle with time stamp) through, GIS Lab/GMDA ICCC. 
29. Affidavits/agreement and valid documents of land from land owners for inert and compost disposal to be provided by agency. 
30. Physical verification of RDF, inert and compost be done by the committee/concerned officer from time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal only. RDF percentage of sampling done by MCG will be considered and will be final. 31. Agency to provide report/contour survey of the actual land reclaimed. 
32. Agency to ensure that there should be no violation of any order of any court & Hon'ble NGT and all the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the guidelines issued by CPCB & HSPCB. 
33. Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms. 34. Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped in open areas unscientifically by the contractor within or outside the MC limit. 35. Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should not exceed the guidelines of CPHEEO/CPCB/HSPCB etc. 
36. Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to the ROF users in covered vehicles in a compacted manner immediately after the processing. No RDF, bio-earth, C&D w~ste, inert etc. should be accumulated at the site. 37. Base lines studies of the site including the levelling, contour survey, drone survey of the area allocated to you for the processing of legacy waste be carried out immediately. Other waste characterization, physio-chemical analysis of characteristics, composition of the waste present at the site, ground water, every fractions of the waste, soil etc. be carried out qt the earliest. 38. Photographs of different stages of the work i.e. before starting, during the execution and after the Completion of work will have to submitted before payment. 39. All directions issued in case of Hon'ble NGT, Hon'ble Court and other or in any other case, issued by Hon'ble Court will be strictly followed. 
40. All the applicable approval required for the work shall be the responsibility of t~e Agency. 41. No Electricity, Water shall be supplied by the MCG, the agency has to m~ke their o~n ar~angements. 42 All the provisions directions of industrial safety and health should be strictly complied with. 
43: MCG shall engage an Independent Assessment Agency for the monitoring of the work and the payment shall be released after the satisfactory receipt of report from the IAA. . . 

k 'bl deavors to maximize the tilization of the waste from the Bandhwan dumps1te 44. Ma e respons1 e en 
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. tl ed/reused by the contractor as and for this purpose shall ensure that at least 80~ of the wa ste is u 1 12 OF and roducts from to produce the product/Output such as soil enricher/compost, recyclables R p construction and demolition waste. . 45. Set up processing system flexible enough and convenient for segregation of dumping ma~enal. 46. Ensure adequate power back-up for smooth operation of the machinery and equipment tn~talle~ •. 47. Excavate the existing mixed compacted garbage, and sieve the waste through mechanical s_ievtng machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation °'. different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari Dumpsite. 
48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at the site. The concessionaire will prepare a layout clearly showing the area required for treatment of the garbage along with allied activities. 
49. The treatment plant should be provided with necessary infrastructures like security and access controls/camera monitoring and recording features etc. by the Concessionaire. The agency has to install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc along with each running bill. 
50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment facility. 
51. Provide adequate number of processing machine for achieving its daily target of handling waste as for the quarterly plan submitted for Bandhwari dumpsite. 
52. Provide on-site storage facility for various fractions for processing waste. 

53. The hardware and technology adopted should include but not limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the fines less than 4 mm size with maximum concentration and inert limited to10% and the quality of the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO. ii.Magnetic separator for ferrous metals and scraps. iii.Size, reduction and screening. 
iv.Effective segregation of nonbiodegradable mass like plastic, inert material (construction/demolition waste) etc. 
v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing. vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary producer industry, either directly or through approved vendors/concessionaire. vii.Deploying of all required inputs viz., MSW collections and handling equipment's and vehicles conveyor's, JCB, dump site etc. Will be Concessionaire's responsibility. 

viii.The plant and machineries necessary for each of the above steps will be part of the proposal submitted to the authorities/MC for approval. 
ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the contractor. 
x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared from the site at the end of the term apart from the insert's dumpsite in SLF. xi.The Concessionaire will ensure that an online monitoring system would be setup for effective operations and maintenance of the plant. This will include installation of CCTV camera, electronic weigh bridges and daily online updating of processing quality of waste. The feed will be provided to their respective ULBS. 

xii.Effective Leachate collection and treatment facility. . t xiii.Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the proJec · • • ct and inconvenience to the site as well as in the surrounding areas, ~at,no environment 1mpa 
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public takes place. 
54. Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own 

risk and cost, for saving, the executive garbage, storing the segregated materials. 
55. The contractor shall be responsible and entitled to keep the proceed from the sale of all the 

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous 
waste, medical waste and insert. 

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject 
and maximize the uses of such inert waste including but not limited to making of curb side blocks, 
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous 
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive 
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous 
and other waste (Management and Transboundary Movement) Rules,2016. 

57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/ 
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per 
Biomedical Waste Management Rule 2016. 

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at 
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill. 

59. In order to prevent environmental impact of the activities as per the Solid Waste Management 
Rules, 2016 adopt guidelines for development of landfill as per schedule-I of the said Rules. 

60. Leachate System: The Contract Shall: 

i. Construct leachate collection system/tanks/and provide a leachate collection network. 
ii. Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank 

without any stagnation (except in storage/holding tanks, and 
iii. Ensure overall design of the leachate system/ leachate collection tank should be such to ensure 

that there is no per collation the leachate into the ground and it does not come into contact with 
any waterbody. 

1v. Strom water drainage system in such a manner as to ensure that:-
a) It is independent form the leachate system. 
b) The run-off rainwater from the hinterland does not enter the solid waste storage and processing 

area. 
c) There is no stagnation of rain water on the site. 

v. Quality Control laboratory. The contractor shall provide a quality control laboratory with the 
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and 
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this 
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid 
test done for any other registered laboratory under applicable law. 

v1. The pre-processing and post-processing reject/inserts shall be handled as per solid waste 
management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of 
processing reject and insert shall will limited to a maximum of 10% of total waste quantity. In this 
case, the land filling area for segregated we stand residues shall be ear marked by Municipal 
Corporation, which shall be a part of the project site. Additionally, the contractor shall be 
responsible for closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and 
exit for the project. The contractor shall liable to pay a penalty equivalent to 2 times the quoted 
processing fees the processing reject/inert in the sanitary land fill exceed the maximum limit of 
10%. The inert waste material from the pro ssing waste shall be recognized back in the area 

2"" Floor Cl Info City, Sector-34, Gu ugram-122001(Haryana) 
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d d D . will be involved for during 
designed and calculated for the disposal of such waste loa er an ozcr 
and leaving the inerts for the processing landfill area. . 
It is necessary to reprofile the waste mount to the designated grcJde, elevation and slopes avoid see 
page of the materials. 
As a final cover to a completed dispo~al facility at least 5 layers form the bottom to top, i.e. gas 
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided. 
The post closure management activities will be carried out continuously c:iger dump site closure 
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as 
well monitoring of soil cover. 
Vegetation should be planted in the top cover and adequc:ite provision for irrigating the plant 
should be made. 
Like for other sanitary landfills in the country, post closure plan for this SLF should also be given 
highlighting the responsibilities of different stakeholders. 

61. Provide fire protection measures and safety equipment. 

1. Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing 
facilities for workers} and lighting arrangements for easy operation during night hours shall be 
provided and safety provisions including health inspection of worker at site shall be carried out. 

11. Provide security arrangements for the planned project site, machinery, equipment etc. At the cost 
of the developer/contractor. 

iii. Adequate lighting system for the working area as well as to the access ways shall be arrange by the 
developer/contractor and municipal Corporation will not raise any objection for the same. 

iv. Adequate measures to avoid trespassing shall be taken by the municipal authority. 
v. The contractor will provide fencing along the perimeter of the project site and the land partition 

are marked by the municipal Corporation for disposal of the residues and rejects. 
v1. Entrance into the project site from outside the site shall be restricted to one point. However, 

several emergencies exist may be provided. 
vii. Access to the project site provided by Municipal Corporation shall have to be maintained by the 

developer/Contractor to have easy movement of vehicle etc. from outside. 
viii. Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site 

in the adjacent areas. 
,x. Set a soil and ground water baseline so that the same will be available to evaluate post bio-mining 

and Remediation of the Bandhwari Dumpsite. 
x. Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the 

site from authorized laboratory/agency and submit the report on monthly basis. 
xi. Monitor and measure noise level at the site and interface of the facility with plant boundary and 

surrounding area. 
xii. Keep track of the progress of its activities and establish a database c:1nd update on a regular basis in 

order to optimize its activities. 
xiii. Involve community participation crnd discuss with the citizens community. In order to ensure a free 

flow of information. 
xiv. Complete the work within the time period stipulated in the contract, subject to terms and 

condition in the contract at the end of the terms the contructor shall vacant the Bandhwari 
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir 
reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever 
nature. 
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62. Weighment System 
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i.The contractor shall provide weighbridge to measure quantity of various components of waste at 

dumpsite is processed in terms of sorting and segregated material, RDF, composite material and 

insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a 

maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary 

landfill site. 

ii.The contractors shall ensure that weighbridge is fully online electronic, where in data of online 

reports should be generated. Online data shall be provided to the authority as and when 

required, but mandatory on monthly basis. It should also have CCTV surveillance system. 

iii.Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by 

authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during 

the period, weighing should be done at private weighbridge approved by the authority. 

63. Payment Procedure: 

i. During the payment of the bills of the work executed by the agency following enclosures be verified 

in true letter and spirit: -

ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy 

waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no 

further waste shall be allowed to be dumped at there claimed land. 

iii. Contour sheets prepared with the help of total stations / drones or with latest available 

technologies, reflecting the volume of waste reduced by bio remediation and the same should be 

tally with the quantity of weight processed taken in the bills. 

iv. Before every payment of the bill the agency is required to conduct the contour survey and the 

volume reduction should be reflected against the quantity processed by the agency. 

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not 

below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time 

recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV 

cameras and during the payment of the bills, certificate of verification of the same shall be 

recorded by the Engineer in Charge. 

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities. 

1. Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving 

machines/Any other equipments at the cost of the developer/contractor. 

ii. The contractor shall take necessary steps and process to minimize Environmental pollution while 

carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall 

take all responsible steps to ensure that there is control of odor, dust and treatment generated 

leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite 

during the period of reclamation. 
iii. The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines 

for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule 

2016(as amended Time to time). 

iv. Setup mechanical segregation and compost rec very facility. 
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v. 

vi. 
VII. 

VIII. 

IX. 

x. 

XI. 
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N u R r u R i N G G the impact of the 
. em in order to reduce . non- olluting processing syst 

Set up an eco-fnendIv and P d material. dumpsite on the adjacent area_. h Convenient for segregation o_f durnpe valuate post bio-Setup a processing system flexible e~oug h t the same will be available to e 
d t base lines on t a Set as oil and groun wa er dh i oumpsite. d mining and Remediation/Reclamation of the Ban . warf of the facility with plant boundary an . I I t th site and inter ace Monitor and measure noise eve a e . . 

surrounding area. . d tabase and update on a regular basis ,n Keep track of the progress of its activities and establish a a 
order to optimize its activities. . 

1 d flooding potential at 
Carry out necessary geotechnical survey for considering the ~ydro~ogM,c~ . an ·n terms of leachate · ·r d ring 810- ining 1 sites, in order to mitigate any effect on the act,vr ,es u . 

1 
f 

I achate generated at transport. The agency will also ensure collection, treatment and d,sposa O e 
site by using suitable technology as per CPCB norms. k. d d categories Segregate the excavated garbage in the land portion earmarked. Into as may ,n san . as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz. 
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for 
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite. 

xI1. Provide on-sites to rage facility for various fractions of processed Waste. 
a) The contractor shall make reasonable endeavors to maximize the utilization of the waste from the 

Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall 
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite 
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as 
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from 
construction and demolition waste. 

XII I. 

b) Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable 
component of the Waste at the Bandhwari Dumpsite. 
While reclaiming and excavating MSW from the present open dumpsite following aspects must be 
handled carefully. 

a) Exposure to hazardous material, leachate, gases, odor etc. 
b) Contaminated wastes that may be uncovered during reclamation operation require special 

handling and disposal requirements. 
c) Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and 

other gases which cause sex plosion and fire. 
xiv. The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects 

and maximize the usage of such inert waste including but not limited to marking of curb side 
blocks, filling of 1ow lying areas, construction of road etc. 

xv. Be responsible for the sale and marketing of recovered materials to appropriate venders. xvi. 

xvii. 

xviii. 

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving 
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide 
adequate number of processing machines from achieving its daily target of handling at least 3500 
MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024 
based on the estimated quantum of waste at Bandhwari Dumpsite. 
Provide weighbridge to measure the quantity of various components of waste at dumpsite. Processed in terms of sorting and segregated materials, RDF, compost material, and inert going out of the Bandhwari Dumpsite. 
Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy the necessary manpower, materials, equipment, tools and construction of plants and sheds and 
creation of facilities for handling, separation(;egation and storing for the operation of the plant. 
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xix. 

xx. 

xxi. 

xxii. 

MC~ MUNICIPAL 
CORPORATION 
•~/ GURUGRAM 

NURTURING GURUGR/\M 

Provide security arrangements for the planned project site, machineries, equipment etc. at the cost 
of the Developer/Contractor. 
Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy 
C&D waste shall be the sole responsibility of the contractor. The contractor shall be free to explore 
al~ernate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is 
found tio be lying around the Bandhwari dumpsite or found to be not properly disposed of, the 
Contractor shall be liable to be penalized for the same in accordance with the terms of the 
Contract. 

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or 
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the 
hazardous and other Waste (Management and transboundary Movement) Rules. 
Handover any domestic hazardous waste/biomedical waste if found during excavation, 
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled 
as per biomedical waste management Rules. 

65. Completion and Exit 

i. The work of remediation and reclamation of existing dumpsite shall be completed up within 1 
month positively i.e. up to 10th Feb, 2024 

ii. Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate 
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its 
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site 
without claiming any compensation of whatever nature. 

111. Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five 
percent of contract value for early completion shall be paid to the Contract or if complete the work 
before the prescribed time frame. 

66. Penalties/liquidity damages: -

In case of delay in completion of the contract, liquidate damages@(0.5%) half percent of the 
contract value per week of delay subject to a maximum of {10%} ten percent of contract value 
should be levied on the contractor. The penalty damages mentioned in the work contract shall 
belevied on the contractor in addition to these penalties. 

[ndst No: I [-Sl3M/MCG/202tl/ 2 2-2-;f 

or Commissioner, 
Municipal Corporation 
Gurugram 

Dated: 23.01.2024 

A copy of the a hove is forwMded to information & ncr.r.ssr1ry ,1r.l ion. 

a) Ld. Commissioner, Municipal Corporation, Gurugram. 
b) Addi. Commissioner, Municipal Corporation, Gurugram. 
c) Chief Engineer, Municipal Corporation Gurugram. 
d) Superintending Engineer, Municipal Corporation Gurucram. 
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e) Joint Commissioncr-SBM, Municipal Corporation, Gurugram. 
f) Consultant-SBM, Municipt1I Corpor.:ition, Gurugram. 
g) Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly 

and execute the work as per Rf P and Contract Agreement. k 
_,g,\b\\f'>°~ 

1 Executive Ehgiheer-SBM 
for Commissioner, 

Municipal Corporation 
Gurugram 

') 'floor Cl Jnfu City, SPctor-'14, G,1rug1,1111-J:?:>OOl(Hary;:ir1a) 
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Month

Balance 
Target for 

Five 
agencies in 
operation 

since March 
2023 (In

MT)

Work 
allotted to 

new 
agencies 

in Jan.
2024 

(13+2=15 
lac MT) 

and 
Expected 

to be 
allotted 
(2+5 =7 
lac MT)

Total 
target (In

MT)

Target to 
be 

achieved 
(In MT)

Cumulative 
Achievement 
(%) (Against 

total waste i.e 
(30.43+6.06+0.
49+2.7) = 39.68

Lac MT to be 
processed (As
17.67 lac MT

out of 39.68 lac 
MT has already
been processed

Remarks

Feb-24 38000 160000 198000 198000 49.52%
3 agencies engaged for processing 13 lacs MT & Work against  

balance 1.38 Lac MT also work of Enhancement of 2 Lac MT being 
executed.

Mar-24 50000 450000 500000 500000 62.12%
3 agencies engaged for processing 13 lacs MT & work against  

balance 1.38 Lac MT will be in progress.. Work for balance target, 5 
lac MT work finalized and agency will be executing the work. 

Apr-24 50000 530000 580000 580000 76.73%

3 agencies engaged for processing 13 lacs MT & Work against  
balance 1.38 Lac MT and 5 lacs MT will be in progress. Further, as 
per HPWC directions remaining 2 lac MT against 5 lac MT tender 

will be finalized and agency will be executing the work. 

May-24 530000 530000 530000 90.09% 3 agencies engaged for processing 13 lacs MT as well as work for 
balance target, 5 lac MT and 2 lac MT work will be in progress. 

June-24 530000 530000 530000 103%
3 agencies engaged for processing 13 lacs MT as well as work for 

balance target, 5 lac MT and 2 lac MT work will be in progress. 

Total 138000 2200000 2338000

      Action Plan to Process Balance 21.50 Lac MT
i.      Balance Target of existing agencies = 1.38 Lac MT
ii.     Enhancement approved by HPWC = 2 Lac MT
iii.    3 New tenders of  (5+5+3 ) 13 Lac MT approved by HPWC = 13 Lac MT
iv.    Balance 2 Lac MT against aforesaid 5 lac MT work expected to be approved by HPWC = 2 Lac MT
v.  Fresh tender or enhancement for 5 lac MT is under consideration & will be finalized within this month = 5 Lac MT
vi.   MCG will have the capacity for Processing of legacy waste till 30th June 2024 (i+ii+iii+iv+v) = 23.38 Lac MT (against actual waste 
to be processed i.e. 21.50 lac MT)

     Details of waste at Bandhwari site  from January 2023 to June 2024
a)     Total legacy waste assessed in January 2023 = 30.43 Lac MT
b)     Fresh waste received from January 2023 to Dec 2023 = 6.06 Lac MT                                                                                                                                                
c)     Fresh waste received from 1st January 2024 to 8th Feb 2024 = 0.49 Lac MT
d)    Waste Processed from January 2023 to Dec 2023 = 16.50 Lac MT
e)     Waste Processed from 1st January 2024 to 8th Feb 2024 = 1.17 Lac MT
f)      Balance waste to be processed = 19.30 Lac MT
g)     Waste expected to be dumped 08th Feb 2024 to 30th June 2024 = 2.2 Lac MT
h)     Total waste to be processed till 30th  June 2024 (a+b+c-d)= 21.50 Lac MT

Road Map                                                
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